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The following Bill was introduced in the Andhra PradeSh
Legislative Assembly on 14™ March, 2022.

L. A. Bill No. 1 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PUBLIC
EMPLOYMENT (REGULATION OF AGE OF SUPERANNUATION)
ACT, 1984,

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy-Third Year of the Republic of India as follows,-

1. (1) ThisActmay be called the Andhra Pradesh Public Employment (Regulat:on Csmeﬁxn Zﬁf
of Age of Superannuation} (Amendment) Act, 2022.

(2) It shall be deemed to have come mto force on the 1% January 2022.

2 In the Andhra Pradesh Public Employment (Regulatlon of Age of Amendment of
Superannuatlon)Act 1984, (hereinafter referred to as the principal Act), in  Section 3.
section 3,-

: Act23of 1984
(1) in sub-section(l), for the words “sixty years” the words “sixty two years”
shall be substituted. ;

(2) in sub-section (2), for the words “sixty years” the words “sixty two
years” shall be substituted.
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(3) in sub-section (3),-

(@) for the words “sixty 'yearsf’, the words “sixty two years” shall be
substituted. :

(b)  in Explanation-ll, for words “sixty years”, the words “sixty two
years” shall be substituted. :

(4) in sub-section(4),-

(a) in clause (a), for the words “sixty years”, the words “sixty two
years” shall be substituted. S

(b)  in clause (b), for the words “sixty years”, the words “sixty two

years” shall be substituted.
Amendment of : :

section 3A. 3. In the Principal Act,. in section 3A, in sub-section (2),-

(1) forthe words “fifty eight years”, the words “sixty one years” shall be,
substituted.

| (2) for the words “sixty years” wherever it occurs, the words “sixty two

years” shall be substituted.
Repeal of

OrdinanceNe.1 4, (1) The Andhra Pradesh Public Employment (Regulation of Age of
: - Superannuation) (Amendment) Ordinance, 2022 is hereby repealed.

(2) Notwithstanding such repeal, anYthing done or any action taken
under the said Ordinance shall be deemed to have been done or
taken under this Act. ' g

P
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STATEMENT OF OBJECTS AND REASONS

The age of superannuation of Government employees has been prescribed as 65
years vide the Andhra Pradesh Public Employment (Regulation of Age of Superannuation)
Act, 1984. For the Last Grade Service employees, the age of superannuation has been
fixed as 60 years. ‘

The Principal Act has been further amended during the year 2014 enhancing the age
of superannuation from 58 years to 60 years to the State Government employees etc., w.e.f
02.06.2014 vide the Andhra Pradesh Public Employment (Regulation of Age of
Superannuation) (Amendment) Act, 2014 (Act No 4 0f 2014);

There has been significant improvement in the average life expecténcy compared to
that in 2014. As per the world Health Organization, the 'global average life expectancy in
2019 around 73 years and the average Indian lived up to 70 years. There has been improved
health conditions in general'also;

It is considered that in order to utilize the experience and expe'rtise of the senior
employees and considering the increased life expectancy and improved health conditions in
general, proposed to enhance the current age of superannuation of 60 years to 62 years to
all the State Government employees covered under the Andhra Pradesh Public Employment
(Regulation of Age of Superannuation) Act, 1984 and to give effect to the decision from
01.01.2022. In order to give effect to the above, it is necessary to promulgate an ordinance.

Clause 2 of the Bill seeks to give effect te the above decision.

Clause 3 of the Biii is necessitated as consequence to the amendment of the Clause
3A(2) by the State of Telangana in the- 1984 Act (in application to Telangana) by Act No.3
of 2021 which came into force w.e.f. 30.03.2021.

The subject matter needs immediate action in view of the fact that if necessary
amendments to the Statute are not immediately affected, the tenure and the retirement
dates of the serving public, servants would be affected. In view of the existing conditions
arising from the upsurge of covid in the immediate past, and the legislature of the State is not
in session, the above stated circumstances require immediate action.

Accordingly, it has been decided to amend the Andhra Pradesh Public Employment
(Regulation of Age of Superannuation) Act, 1984(Act No. 23 of 1984) suitably.
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As the Legislature was not then in session, having been prorogued, and it has been
decided to give effect to the above decision immediétely, the Andhra Pradesh Public
Employment (Regulation of Age of Superannuation) (Amendment) (A.P. Ordinance No.1 of
2022) was promulgated by the Governor on the 30" January,2022 which was published in
Andhra Pradesh Gazette dated 31% January, 2022. '

The Bill seeks to replace the said Ordinance and it give effect to the above decision.

BUGGANA RAJENDRANATH,
MINISTER FOR FINANCE, PLANNING,
COMMERCIAL TAXES AND
LEGISLATIVE AFFAIRS.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Public Employment (Regulation of Age 6f Superannuation)
(Amendment) Bill, 2022, afteritis passed by the Legislature of the State may be submitted

to the Governor for his assent under article 200 of the Constitution of India.

BUGGANA RAJENDRANATH,
MINISTER FOR FINANCE, PLANNING,
COMMERCIAL TAXES AND
LEGISLATIVE AFFAIRS.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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